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BEFORE THE NATIONAL GREEN TRIBUNAL, PRINCIPAL
BENCH, NEW DELHI

ORIGINAL APPLICATION NO.1329/2024
IN THE MATT]FR OF:-

ABDUL QADIR ...APPLICANT
VERSUS
STATE OF UP & ORS. ...RESPONDENTS

N.D.O.H.19.02.25

REPLY/WRITTEN STATEMENT ON BEHALF OF THE
RESI?ON]?ENT NOQ. 5 & 6, M/S FOOT FASHION

OVE BSE% S AND K;’A_MAL AHMAD RESPECTIVELY.

MOST RESPECTFULLY SHOEWTH:-

PRELIMINARY OBJECT%ONS:-

1. That the application filed by the applicant is not maintainable and
rejected outrightly as the applicaht has failed to disclose any iristance
on the part of respondent No. 5 & 6 to haveviolated any law relating
to environmentnor the respondent No. 5 & 6 have done any water, air
and noise pqllution at the given places in the application by the
applicant.

2. That the app}ication ﬁle@ by the applicant is not maintainable and
liable to be dismissed as the respondent No. 5 & 6 are not having any
concern with the property at Khasra No. 280/1, Sarjepur in front of
turning point of Gali NP' 4, Azad Nagar, Khandari, Agra and the
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respondent No. 5 is not doing anything at Khasra No. 302, Sarjepur,
Azad Nagar, Khandari, Agra and the property.at Khasra No. 304/2,
Sarjepur in front of tup'xjng point of Gali No. 4, Azad Nagar,
Khandari, Agra is actually situated in Gali No. 5 instead of Gali No.4
as mentioned by the applicant in para No. 5 of the application which
clearly shows that the applicant has filed the present application

- without having confirmation of violating any environmental law by

the answerin% respondents rather he has shot an arrow in the dark.

. That the appiication filed by the applicantis vague and without any

substance and is liable to dismissed as the same has been filed with
the sole motive to harass and humiliate the answering respondents
specially the respondent No. 6 as the respondent No. 6 has given his
premises situated at Khasra No. 304/2, Sarjepur, Gali No. 5, Azad
Nagar, Khandari, Agraon rent to the respondent No. 5 who is running
the business T)f assembling shoes therein and on the other hand the
applicant and his family members have sold most part of their
properties and they are having grudge against the respondent No. 6
and his family members as to why they are enjoying the fruits of
their property.

. That the application under reply has been filed by the applicant as a

counter blast to the several litigations pending between them in the
civil court District Agra, UP with regard to a part of a plot Khasra No.
304/2, Sarjepur, Azad Nagar, Khandari, Agra upon which the
applicant and his family members are having evil eye and as such the

said application is not maintainable is liable to be dismissed.
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S. That the present application is not maintainable in view of the fact
that the applicant is trying to use this Hon’ble Tribunal and
Government Agencies Which are impleaded as respondents in the
present application as a tpolto put pressure upon the respondent No. 6
to arrive at a‘ settlement With regard to the dispute going on between
them in the Civil Court at Agra which is not permittéd under the law.

. That the respondent No. 5 is running his business on a very small
levél which is evident from the fact that the respondent No. 5 is
registered ungiér the Udyam Scheme of the Ministry of Micro, Small
and Medium Enterprises ‘(MSME) which is not required to be run in
the designated industrial area and as such the application under reply
in not maintainable and is liable to dismissed. The copy of GST
registration Form of respondent No. 5 bearing GST No.
09AACFF4838M1Z70 is qttached herewith as Annexure-R5-6/1andits
copy of U?yam Registration Certificate vide registration No.
UDYAM-UP-01-0011362 is attached herewith as Annexure-R5-6/2.

. That thqugh Fhe work which is being carried out by the respondent
No. 5 falls within the white categoryand does not require consent
from UPPCB still the resPondent No. 5 has obtained the no objection
certificate from The Office of The Directorate of Industries, Agra
vide letter No. 5751 dated 20/02/2021 and also got issued the license
from the labofpr department UP vide registration NO. UPFA16003505
dated 07/02/2020.The coFy of letter No. 5751 dated 20/02/2021 and
labour department registration NO. UPFA16003505 dated 07/02/2020
are attache@ herewitb as  Annexure-R5-6/3& Annexure-R5-

6/4respactive}y. | > —_—
| ) éwp T~ srerts



249

®

8. That the application filed by the applicant is liable to be dismissed as

the respondentNo.6 is npt the only person in whose property the
commercial activity is going on but there are hundreds of small scale
and medium enterprises are functional in the area of Azad Nagar,
Khandari, Agra where the properties in question are situated and if
any action is taken only ggainst the replying respondents on the basis
of false and baseless copiplaints filed the applicant and his family |
members with ulterior motives, it would not fair treatment with them
rather the same would be against the spirit of equality before law and
equal opportunities to all citizens of India. The factum of running
other concerps in the above area may be verified by the local
authorities and the photographs attached with the reply also depictthe
correct picture. The photographs of the concerned area are attached
herewith for the kind perusal of this Hon’ble Tribunal as Annexure
R5-6/5. |

. That the applicant has not approached this Hon’ble Tribunal with

clean hands 35 in the property which is part of Khasra No. 305 Azad
Nagar, Kha,ndan, Agra and sold out to different persons who also
using the sﬁme for commercial and industrial purpose but the
applicant‘ anq his family members deliberately chose to file bogus
complaints and the present application only against replying
respondents just to harass them so that their livelihood is affected.

REPLY ON MARITS:-

. That the contents of para} No. 1 of the application are denied to the

extent that tl}e applicant is having his house at Khasra No. 305 at

,_/V\N‘/; LA 2275
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Azad Nagar, Khandari, Agra UP and the same is a residential colony.
It is submitted thatthe applicant is the nephew of the respondent No. 6
and residing at Wazirpura, Agra UP which is situated at about 8
kilometers frpin the premises in question and falsely claiming that he
is also having a residential accommodation at Khasra No. 305, Azad
Nagar, Khanflari, Agra UP, however, the applicant and his family
members are having a lgrge plot at Khasra No. 305, Azad Nagar,
Khandari, Agra UP which is lying vacant. It is further submitted that
the applicant along with his family members are having evil eye on
the plot which is the part of Khasra No. 304/2 situated at Village
Sarjepur, Tehsil and District Agra UP measuring 800 sq. yards and as
such the respondent No. 6 had to file a civil suit bearing No.
,; | 1265/2022 which is pending in the Court of Senior Civil Judge,
N Senior Division Fast track Court, Agra wherein the Civil Court has
granted ex—parrte stay to the respondent No. 6 théreby the defendants
were restrained from interfering in the peaceful possession of the
respondent No 6 and his family mémbers vide order dated
28/10/2022.It is further submitted that the youﬁger brother of
; : respondent No. 6 namely Sh. Abdul Rehman&Ors. had also to file a
civil suit against the aunt (Bua) of the applicant and Agra
Development Authority vide Civil Suit No. 713/2024 wherein the
defendants were restrained from interfering in the peaceful possession
of the respoﬁdent No. 6 and his family members vide order dated
31/05/2024. The copy of plaint/order dated 28/10/2022 in civil suit
! No. 1265/20%2 passed by Senior Civil Judge, Senior Division Fast

track Court, Agrais attac}fed herewith as Annexure- R5-6/6and Order

%{,AWD A~ e ¢
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dated 31/05/2024passed in Civil Suit No. 713/2024 is attached
herewith asAnnexure-R5-6/7.

. That the confents of parg No. 2 of the application are totally wrong

and hence vdeni‘ed. It is submitted that the contents of para No. 2 of the
preliminary quections may kindly be read as part of this para too as

the same are not being repeated herein for the sake of brevity.

. That the contents of para No. 3 of the application are totally wrong

and hence denied. It is c}enied that the applicant is aggrieved by the
running of the respondent No. 5 unit at the aforesaid three locations at
the property of the respandent No. 6 which is illegal on two counts,
firstly ifhas ﬁot obtained any permission like consent to operate from
the UPPCB as required under section 21 of AIR (Prevention and
Control of Pollution) Act 1981 and under section 25 of Water
(Prevention and Control of Pollution) Act 1974and Secondly, it is
running in the residential area of Azad Nagar, Khandari, Agra which
is illegal in iight of the various orders of the Hon'ble Tribunal as
stated in the succeeding paragraphs. It is submitted that the contents
of the prelimi‘nary objections may kindly be read as part of this para

too as the same are not being repeated herein for the sake of brevity.

. That in reply in para No. 4 of the application it is submitted that the

applicant and his family members have tried their best to put pressure
upon the respondent No. 5 and 6 and the family members of the
respondent No. 6to amvc at a settlement with regard to the dispute as
mentioned in the earliqr parasby filing false letters to different
authorities and those contents are not being repeated herein for the

sake of brevity. It is further submitted that on 22.02.2024 the

@ ’\/ RO~ s <
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applicant along with his brothers namely Sohail, Adnan, one Daud
S/o Sajid Husain and his father Sh. Afzal Husain caused injury to the
respondent No. 6 at the Agra Civil Court premises when he along
with his brother Rahmén Ahmad went to attend the court case in the
Ld. ADIs court and an FIR bearing No. 73/2024 was registered
against them at PS New Agra. It is further submitted that no coercive
action has since taken by any authority against the respondent No. 5
& 6 as the aythorities have not found any violation on their part. The
cbpy of FIR Pcaring No. 73/2024 is attached herewith as Annexure-
R5-6/8.

. That the contents of parg No. 5 of the application are denied to the
extent that the representative of the respondent unit could not produce
any permissign from the competent authority to run the unit upon
asking the same. It is submitted that the contents of foregoing paras
and the preliqlinary objections may kindly be read as part of this para
t00 as the sanie are no being repeated herein for the sake of brevity.

. That the contents of para No. 6 of the application are totally wrong
and hence denied. It'is denied thaton the subsequent complaints, the
UPPCB again inspected the premises of the Respondent Unit
(branches at Khasra no. 304/2 and 280/1) on 01.03.2024 and again
found the same to be operating with machines and without any
permission frpm any authority. It is submitted that the UPPCB never
found any eqvironmenta}/Legal violation or doing pollution by the
replying respondents at their premises. It is submitted that the

contents of foregoing paras and the preliminary objections may kindly

Vv’ Seng
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be read as part of this para too as the same are no being repeated

herein for the sake of breyity.

7. That the confents of par;i No. 7 of the application are totally Wrong
and hence denied. It is flenied that in this regard the UPPCB vide
letter dated 11.03.2024 informed the Vice Chairman Agra
Devel'opmen; Authority aboutthe  aforesaid  inspections  dated
17.01.2024 and 01.03.2024 and asked it to take necessary steps in this

f’? regard. It is sﬁbmitted that the UPPCB has not mentioned in the said
letters that it had found ‘any environmental/Legal violation or doing
pollution by the replying respondents at their premises.

8. That in reply of para No, 8 of the application it is submitted that the
contents of Hrevious parg of this reply may kindly be read as part of
this para too as the same are no being repeated herein for the sake of
brevity.

9. That in reply to para No. 9 of the application it is submitted that the
applicant and his family members have left no stone unturned to
harass, humiliate and put pressure upon the respondent No. 5,
respondent NQ. 6 and his family members to arrive at a settlement,by

[ , repeatedly filing false and baseless complaihts against them with

L; regard to the Civil dispute going on between them which is evident

from the fact that the agplicant, actuallywas not bothered regarding

the environmental violation by the answering respondent but to level
the scores by engaging the Government agencies and filing false and
bogus complaints repeatedly and when he did not succeed in his

: | desigh, he Kle}s filed thF present application before this Hon’ble

Tribunal, Z B[R~ 24
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10.That in reply to para No. 10 of the application it is submitted that the
contents of previous paraand other foregoing paras of this replymay
kindly be read as part of this para too as the same are not being
repeated herein for the sake of brevity.

11.That in reply to para No. 11 of the application it is submitted that the
contents of previous para and other foregoing paras may kindly be
read as part of this para too as the same are not being repeated herein
for the éake of brevity.

12.That in reply to para No. 12 of the application it is submitted that the
answering respondents are not doing anything at Khasra No. 302,
Sarjepur, Azad Nagar, Khandari, Agra. It is further submitted that the
construction at the above premises was done in year 1971 when the
municipal laws were not enacted and so there was no occasion for the
respondént No. 6 to comply with the building by lawswith regard to
the abové property. |

13.That the conténts of para No. 13 of the application are matter of
record. | | _

© 14.That the contents of para No. 14 of the application are matter of
record. |

15.That the contents of para No. 15 of the application are matter of
record.

16.That the contents of para No. 16 of the application are totally wrong
and henc,e anied. It is denied that the respondent No. 7 Torrent
Power Limited has provided the electricity connections to the

Respondent No.5 despite the same being illegal. It is submitted that

%L»p e A
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the respondent No. 5 is legal entity and being so the respondent No. 7
has provided the electricity connection to the respondent No. 5.
17.That the contents of para No. 17 of the application are totally wrong
and hence denied. It is denied that there is any requirement for issuing
any directions for closure/shift the respondent No. 5 and seeking
Environmental Compensation against the Respondent Unit.
‘ REPLY ON GROUNDS

A. That the contents of para A of the grounds of application are totally
Wrbng and hence denied. It is denied that the respondent Unit is
being allowed to run by authorities illegally despite not having any .
permission like CTO from UPPCB and no permission for running
in residential area. It is submitted that the contents of para No. 5, 6
& 7of prelinﬁnary objection may kindly be read as part of this para
too as the same are pot being repeated herein for the sake of
brevity.

B.That the contents of paraB of the grounds of application are totally
wrong and hence denied. It is denied thatrunning of Industry in
réside_ntial area is always a source of pollution to the nearby
residents in¢1uding children and old age people. It is submitted that
the contents of para No. 5, 6 & 7 of preliminary objection may
kindly be read as part of this para too as the same are not being
repeated herein for the sake of brevity.

C.That the contents of paraC of the grounds of application are totally
wmng and hence denied. It is denied that in the absence of CTO
there is no monitoring of Environment compliances and thus

violation qf Environmentallaws like safe disposal of effluents and

( v il 3%
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industrial waste etc. cannot be ruled out. It is submitted that the
respondent No. 5 does not cause any pollution or create any type
effluents and Industrial waste.

D.That the conténts of paraD of the grounds of application are totally
wrong and hence denied. It is denied thatin footwear industry, the
main envifonmental impacts are release of waste Leather,

"Synthetic materials, chemicals like Cadmium, nickel, Dyes,
AdheSives etc. and the volatile organic compounds (VOCs) and
other solid Waste, which in the absence of monitoring are released
into Envir?nment. It is submitted for the sake of repetition that
none of the authorities found any violation on the part of replying
respondents as they have not committed any illegality.

E.In reply to para E of the grounds of application it is submitted that
citation as mentioned in the para under reply does not apply to the
present application as both are having the different facts.

PRAYER

It is therefore most respectfully prayed that the application filed
by the applicant may kindly be dismissed, being vague and
frivolous, in the interest of justice.

Any other reli?f as it deems fit by the Hon'ble Tribunal in the present
facts and circumstances, in favour of the replying respondents.

Delhi
Dated:18.01.2025 ndent No. 5 & 6 _
Thrpugh &2 HTRY o B

(AkhtarShamlm& Assoclates)
Advocates

RS
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BEFORE THE NATIONAL GREEN TRIBUNAL, PRINCIPAL
BENCH, NEW DELHI

ORIGINAL APPLICATION NO.1329/2024

IN THE MATTER OF:-
ABDUL QADIR ...APPLICANT
VERSUS
STATE OF UP & ORS. ...RESPONDENTS
AFFIDAVIT

I, Vishal Aggarwal parfner of M/s Foot Fashion Overseas C6/5/5/1,
in front of Gali No. 5, Azad Nagar, T P Nagar, Agra, UP 282002 aged
about4) years, presently at Delhi, do hereby solemnly affirm and declare

as under;

1. That I am the partner of respondent No. 5 M/s Foot Fashion Overseas
and being well and acquainted with facts and circumstances of the

case and thus competent to swear this affidavit.

2. That the accompanying reply/written statement of Original
Application has been drafted by my counsel under my instructions
and contents thereof have been read over and explained to me in my
vernacular which are true and correct to my knowledge, the contents

thereof may kindly be read as part and parcel to this affidavit also and

not repeated herein. M»’Q
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3. The contents as stated above are true and correct to my knowledge
and belief.

C%\\QQ% SW&;&%&\ DEPONENT

o :
\h““‘b \mG i veriﬁed at Delhi on th1s 1u‘ap32 5025 that the co

above affidavit are true and correct and nothing has been

concealed therefrom.
D ENT

M‘(L T~; DEPONENF
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BEFORE THE NATIONAL GREEN TRIBUNAL, PRINCIPAL
BENCH, NEW DELHI

ORIGINAL APPLICATION NO.1329/2024
IN THE MATTER OF:-

ABDUL QADIR ...APPLICANT
VERSUS

STATE OF UP & ORS. ..RESPONDENTS

AFFIDAVIT
I, Kamal Ahmad S/o Late Sh. Igbal Ahmad C6/32C/4, Azad Nagar,
Khandari, Agra, UP 282002, aged about 49 years, presently at Delhi, do

hereby solemnly affirm and declare as under:

1. That ] am the respondent No.6 and being well and acquainted with
facts and circumstances of the case and thus competent to swear

this affidavit.

. That the accbmpanying reply/written statement of Original
Application has been drafted by my counsel under my instructions
and contents thereof have been read over and explained to me in

my vernacular which are true and correct to my knowledge, the

WW
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contents thereof may kindly be read as part and parcel to this

affidavit also and not repeated herein
N0

YA -Sw@*‘;\}.
3. The contents as stated above are true and correct to my knowledge
and belief.
19 4
Verification

142 ap DEPONENT

- ey 7008 ——

| SNV AN ;
It is verified at Delhi on this18™January,2025 that the contents of

the above affidavit are true and correct and nothing has been
concealed therefrom. |

KN ry\\& @qug

DEPONENT
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Government of India
Form GST REG-06
[See Rule 10(1)]
: Registration Certificate
Registration Number :09AACFF4838M1Z)
1. |Legal Name FOCT FASHION OVERSEAS
2. |Trade Name, if any M/S FOOT FASHION OVERSEAS
3. |Constitution of Business Partaership
4. |Address of Principal Place of INFRONT OF GALI NO 5,6C/5/5/1, AJAD NAGAR, T P NAGAR,
Business AGRA, Agra, Uttar Pradesh, 282002
3. Date of Liability 01/07/2017
6. Date of Validity From 01/07/2017 To Not Applicable
7. Type of Registration Regular
{ 8. [Particulars of Approving Authority Centre Goods and Services Tax Act, 2017
:Signature
Name Sanjay Chatterjee
Designation Superirtendent
Jurisdictional Office Agra Szctor-19
9. Date of issue of Certificate 23:12/2020
Note: The registration certificate is required to be p-ominently displayed at all places of Business/Office(s) in the State.

This is a system generated digitally signed Registration Certificate issued based on the approval of application granted on 23/12/2020 by
the jurisdictional authority.
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Annexure A

Details of Additional Place of Business(s)

GSTIN 09AACFF4838M1Z0
Legal Name : FOOT FASHION OVERSEAS
Trade Name, if any M/S FOO” FASHION OVERSEAS
Total Number of Additional Places of Business(s) in the State 1

Sr. No. Address
1 6C/5/3, AZAD NAGAR GALINO.5 TRANSPORT NAGAE, AGRA, Agra, Uttar Pradesh, 282004
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Annexure B

GSTIN 09AACFF4838M1Z0
Legal Name FOOT FASHION OVERSEAS

Trade Name, if any M/S FOOT FASHION OVERSEAS

Details of Managing / Authorized Partners

Name VISHAL AGARWAL
Designation‘Status PARTNER
Resident of State Uttar Pradesh

Name RUCHIR BANSAL
Designation/Status PARTNER
Resident of State Uttar Pradesh
Name GAURAV BANSAL
Designation/Status PARTNER
Resident of State Uttar Pradesh
Name ANKIT AGARWAL
Designation/Status PARTNER

- Resident of State Uttar Pradesh
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U4'yam Registration Certificate M‘J\QMJ}M’(‘LS t l.'v ﬁ

UDYAM-UP-01-0011362
M/S FOOT FASHION OVERSEAS

MICRO ( Based-on FY 2019-20)
(SMALL During FY 2018-19)

MANUFAETURING
GENERAL
S.No. E ¢ 5 A Naime of Unit(s)
1 FOOT FASHION - OVERSEAS
 Flat/Door/Block No. 6C/5/5/1 Name of Preniises/ Building GALINO. 3.
Village/Town . AZAD NAGAR Block " ITRANSPORT
Road/Strect/Lane NAGAR Gity. . IAGRA A
State UTTAR PRADESH: . | District: " | IAGRAPin282005 -
Mobile . 19359963605 ) Email: ... footfashionshioes@gmail.com -
16/11:2010
16/11:2010
SNo. NIC Z Digit o, 5NIC 4 Digit NIC5 Digit - Activity
i 15- Manufacture of: Ecalher and related 1520 = Manufuctise of 15209~ Manufacture of other " Manufﬂ'iﬁl’ﬁ'}g
products } : footwenr footwedr n.e.c. . ;
17/03:2021

" In case of graduation (upward/reverse) of status of an enterprise, the benefit of the Government Schentes will be availed as per the provisions of Notification No. §.0. 2119(E) dated
26.06.2020 issued by the M/o MSME.

Disclaimer: This is computer generated stalement, no signature required, Printed from htips:/A

yamrey

istration. gov.in & Date of printing:- 02/06/2022

For any assistance, you may contact:
- 1. District Industries Centre:  AGRA (UTTAR PRADESH)

2. MSME-DI: AGRA (UTTAR PRADESH )

WISIE 1w i 0. § weavn Bomsme g in | wanas

https://udyamregistration.gov.in/Udyam_User/Udyam_PrintApplication.aspx ' 113
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6/2/22,1:13 PM

Type of Enterprise : MICRO 'Major Activity | Manufacturing
Type of Organisation : Partnership Name of Enterprise : M/S FOOT FASHION OVERSEAS
’ Owner Name | M/S FOOT FASHION OVERSEAS PAN | AACFF4838M
Do you have GSTIN : No Mobile No. | 9359963605
Email Id | footfashionshoes@gmail.com Social Category : General
Gender | Male Specially Abled(DIVYANG) | No
Date of Incorporation | 16/11/2010 Date of Commencement of , .\,
Production/Business
Bank Details
Bank Name IFS Code Bank Account Number
BANK OF INDIA BKIE0007254 725430110000043
Employment Details
Male Female Other Total
- 20 0 0 20
Investment in Plaut and Machinery OR Equipment (in Rs.)
: Exclusion of cost of Pcllution . Dl .
Financial{ Enterprise Written Down Control, Net .lnvestment m'PLmt and T.Otdl : E)fport Net IsITR{ITR
S.No. N ; 5 Machinery OR Equipment[(A)- i Turnover ;Turnoveri Turnover i,
Year Type i Value (WDV) | Research & Development ®) A ] B [(AX(B)] Filled?:{ Type
) : : and Industrial Safety Devices (A) (B) : (Ar(B)
1 2019-20 (iMicro 1501619.00 0.00 1501619.00 37904633.00.0.00 37904633.00i Yes ITR
.3,
................ 5’ 6
2 2018-19 iSmall 1590045.00 1600000.00 :0.00 57859685.00:0.00 57859685.00i Yes ITR
- 3,
] 5.6
Unit(s) Details
SN Unit Name Flat Building Village/Town Block Road City {Pin State District
1 FOOT FASHION OVERSEAS | 6C/5/5/1 | GALINO. 5 | AZAD NAGAR TRANSPORT {NAGAR ; AGRA 282005 { UTTAR PRADESH : AGRA
Official address of Enterprise
{Flat/Door/Block No. 6C/5/5/1 Name of Premises/ Building GALINO. 5
Village/Town AZAD NAGAR Block TRANSPORT
Road/Street/Lane /NAGAR City AGRA
State UTTAR PRADESH * District AGRA , Pin : 282005
Mobile 9359963605 i Emaik footfashionshoes@gmail.com
National Industry Classification Code(S)
| SNo. | Nic 2 Digit i Nic 4 Digit | Nic 5 Dig:t Activity
1115 - Manufacture of leather and related products 1520 - Manufacture of footwear 15209 - Manufacture of other footwear n.e.c. Manufacturing
Are you interested to get registered on Government e-Market (GeM) Portal No
Are you interested to get registered on TReDS Portals(one or more) No
District Industries Centre AGRA (UTTAR PRADESH )
| MSME-DI AGRA ( UTTAR PRADESH )
Date of Udyam Registration 17/03/2021

https:/ludyamregistration.gov.in/Udyam_User/Udyam_PrintApplication.aspx

213



6/2/22, 1:13 PM Ziﬁ:ﬁdyam Registration Certificate
_ -, Date of Printing 02/06/2022

https:/judyamregistrat on.gov.in/Udyam_User/Udyam_PrintApglication.aspx

313
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In the Court of Civil Judge (S.D.), Agra
0.5. No. 263 /2022
Mohd. Farhan
Abdul Rehman
Both son of Late Igbal Ahmed.
Both R/o.:6C/32C/4, Azad Nagar, Khandari, Agra.
Shah Faisal
Shah Nawaj
Both sons of Late Akhlakh Ahmed.

Both R/g,%63A/ 1, Wazirpura, Agra.
...Plaintiffs

Vs

Afzal Hussain, son of Late Shaukat Hussain,

R/o. 23/8, Paliwal Park, Wazirpura, Agra.
Smt. Sultana Begum, wife of Late Magsad,
daughter of. Late Shaukat Hussain,

R/0. 71, Bahar Saiya Gate, Jhansi.

Bantu Kumar, son of Shri Ravhuvar Dayal,
R/o. 6C/67, Azad Nagar, Khandari, Agra.

v\%\ff L .Defendants
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Sir,

The plaintiffs submit as under: -
That Shri Mustaq son of Shri Willayat Hussain was owner
in possession of the land Khasra No. 280/2M, 297M,
298M, 3Q4M, situated at Gram Sarjepur, Tehsil & District
Agra. Shri Brij Nandan Lal son of Babu Raja Ram & Shri
Triloki Nath son of Shri Kishan, R/o. Madia Katra, Agra
transferred their land of Khasra No. 280/2, 297/1, 298/1,
304/2, 540/5, situated at Mauza Sarjepur, Tehsil &
District Agra to Shri Mustaq Hussain vide registered sale
deed dated 23.5.1961 for a valuable sale consideration
and delivered actual» & physical possession to the
purchaser. It is pertinent to mention here that area of
Khasra No. 304/2 is 2 Bigha 3 Biswa in Mauza Sarjepur,
which was transferred to Mustag Hussain vide aforesaid
registered sale deed dated 23.5.1961.
That during his life-time Mustaq Hussain divided his
aforesaid land of Khasra No.304/2 alongwith the land of
otvher Khasras amongst his five sons Shaukat Hussain,
Ase%%l\hmed, Igbal Ahmed, Akhlakh Ahmed & Nasfeem
oo , Stehfre,
f! > : b

N Shehrete "7
H P



Ahmed. The said sons of Mustaq Hussain transferred
mostly land of Khasra No.304/2 to many persons by sale
deeds and now remaining land area 800 sg.yards in
Khasra No0.304/2, Mauza Sarjepur, Tehsil & District Agra
is in possession of plaintiffs and legal heirs of Akhlakh
Ahmed.:‘ Shri Shaukat Hussain and his legal heirs have
transferred their share after mutual partition of Khasra
No. 304/2 alongwith other share holders to different
persons and they are in possession of their remaining
land of Khasra No. 304/2. 1t is pertinent to mention here
that Shaukat Hussain and his sons have induded their
remaining land of Khasra N0.304/2 in land of Khasra
No.305.

That the land of khasra No.305 area 11 Eiswa is adjacent
towards ‘West side of Khasra No.304/2. The defendant
No.1 Afzal Hussain's tenants Wazid Ali, Sageer Ahmed,
Gulfam, Smt. Maya Devi are doing their business over
pért portion of Khasra No.305. The defendant No.1 is
realizing rent from his above tenants. The said.portion of

Khasra No.305 is shown by letters '\C D E F G’ in the
[\ %V\&E?Lw Sheft oo
/



map attached with the plaint. In part portion of Khasra

No.305, there exists a Kabristan, Which is under the

control & possession of the Muneera. The said Kabristan

is s-hown by letters \F G H I’ in the map attached with the

plaint.

That thé plot area 800 sqg.yards in Khésra No. 304/2,

Mauza Sarjepur, Tehsil & District Agra, bounded as

under:-

East - Land of Khasra No.302 (Abadi) & Land of
Khasra No.303.

West - Lahd of Khasra No.305 of Afzal Hu§sain.

North- Rasta to ISBT.

South- Land of Khasra \Io.3.04/1, Pushp Vihar Colony.

The aforesaid property is hereinafter referred to as “the

Property in Suit” and shown by letters ‘A B CD E in the

map attached w.ith the plaint. The plaint-map be treated

as part of the plaint.

That the part portion of tre property in suit is let out by

the plaintiff with consent of other co-sharers to Sami

Uddm Hasan Ali, Bablu (Chakki Wala). The plalntlffs are

IVX RINR~ON__ Sheb sy

{Y@ S %A@/LW&“Jé___



realizing rent from the aforesai_d tenants. It is pertinent
to mention here tht one tenant Salimuddin was also a
tenant in the part portion of the property in suit and was
doing business under the name & style ‘Guishan Service
Station’, who has surrendered his tenancy to the
plaintiffs.

That the defendants are neither owner, nor in possession
over the property in suit, but in the garb of land of Khasra
No.305, the defendants are trying to encroach the
property in suit illegally & unauthorisedly.

That the defendant No.3 Bantu Kumar purchased land
area 167.22 sq.mts. in Khasra No.305, Mauza Sarjepur
from defendant No.1 alongwith other persons on
22.1.2020 vide registered sale deed dated 22.1.2020, but
map attached with the sale deed is of property in suit,
because there exists no Iend .of defendants between
Kabristan and property of the defendants No.1 & 2
bearing Khasra No.305. The defendant No.3 is creating
clouds over the title & possession of the plaintiffs’

property in suit on the basis of said forged & fabricated
=\«;z%&,fjfag;e¢a
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10.

&,

e

&
sale deed. The said sale deed is void ab-initio, hence

does not require its cancellation.

That the defendant No.3 is in collusion with other

defendants and is trying to encroach the property of the
plaintiffs in the garb of aforesaid sale deed.

That thé defendant No.1 and other sellers of sale deed
dated 22.1.2020 have no right to execute the sale deed in
favour of the defendant No.3 in respect of the land, which
is shown in the map attached with the sale deed. It is
also pertinent to mention here that photographs affixed
on the sale deed do not depict the correct poSition of the
transferred plot.

That the land area of Khasra No0.305 was 11 Biswa
equivalent to 1267.75 sg.mts. The defendants
constructed their property, which is let out to the
aforesaid tenants, area of that property is approximately
1000 sq.yards, Kabristan |and‘ is approximately 700
sq.yards and 200 sq.yards |»eft for road. In these
circumstances the defendants are in use & enjoyment of

more land than their actual land area i.e. 1267.75 sq.mts.
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11.

12.

13.

14,

That on 24.57.2022 the defendants alongwith their
supporters came to the property in suit and tried to dig,
with intention to raise constructions thereon without any
right, title & interest, but they could not succeed in their
illegal attempt & motive due to protest of the plaintiffs
and their supporters, but they left threat that they will
come again with more force to take possession over the
property in suit. The threat is still continuing.

That in these circumstances the plaintiffs have left with
no option, but to file this suit to protect their property
frém the encroachers. If the injunction as pra?ed for is
not granted to the plaintiffs, then the plaintiffs shall suffer
irreparable loss and injury, which can not be
compensated in terms of money.

That the cause of action for thé suit arose on 24??.2022
when threat was given to the plamtlffs by the defendants
within the jurisdiction of this Hon’ble Court and this
Hon’ble Court has ]urisdictﬂon to try & decide this suit.
That the valuation of the suit for the purpose of

Jurlsdlctlon & court fee is fixed Rs.25,00,600/- belng the

jra.:ﬂf\gg?\“ B
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tentative value of the property in suit and court fee is

being paid on 1/5" thereon according to law for the relief

of injunction.

Prayer
. The plaintiffs, therefore, pray for the judgment & decree
as under: -
A. A decree of permanent prohibitory injunction be passed in
favour of the plaintiffs as against the defendants,
restraining them from interfering in the title, possession,

use & enjoyment of the plaintiffs over the property in suit

f R \ either by raising any constructions thereon or by
g A H
ﬁi f”“Tz demolishing existing shops over the property in suit in
,M”f any manner whatsoever.,
B.  Costs of the suit be awarded to the plaintiffs as against

the defendants.
'C.  Any other relief; which the Hon'ble Court may deem fit &
proper in the circumstances of the case, be passed in

favour of the plaintiffs as against the defendants.
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Details of the Property in Suit

Plot area 800 sq.yards in Khasra No. 304/2, Mauza
Sarjepur, Tehsil & District Agra, bounded as under:-
East - Land of Khasra No.302 (Abadi) & Land of

Khasra No.303.

West - Land of Khasra No.305 of Afzal Hussain.
North- Rasta to ISBT.
South- Land of Khasra No.304/1, Pushp Vihar Colony and

shown by letters * A B C D E’ in the map attached with the

plaint.

% Verification:
f 1
{
! f...,.;_sg-?}/eriﬁed that the contents of paras No.1 to 12
.'5 LN
Y o
o ’

-, ot 0 2 of this plaint are true to our personal

knowledge and those of paras No.13 & 14 are

{
based on legal advice, which we believe to be \>
; j\V( M,g{_&f\%x %s-'.
! true & correct. L ' 4
g _'gm}é‘ ~+
Signed & verified at Agra on 75 /,,»/ A ¢
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IN THE COURT OF _ Aebpiiol (@ ve oo Treboawel courl— i o
Suit / Appeal No. QAN I3 2‘?/ 262€, o JAING- & 0&(/}@ JURISDICTION OF 202

Inre:- >
- . %M&Wo/ & 55 Plaintiff(s) . _Petitioner(s)

Appellant(s) Complainant(s)
VERSUS

W ﬁ W&\@K Defendant(s) / Respondent(s) / Accused
KNOW ALL to whom these Present shall Come that |/ We <zl % mcd) g /> Aelo™ L%ér/ Gl
R0 eelznr s, Azad N%%w T: £ Mg Rowd, 47% P

_ The above named AWQ@ A g ‘ do hereby appoint
A‘M ( Cgrr/
. SABINA PARVEEN L B Koo M’?
. Enr. No. D/11835/2023 Advocate

DELHI HIGH COURT Py ' A
Ch. No. F-314,3rd Floor, Lawyers Chamber, COv. A1~ £ — 3/(( Kakar— 4{@'3 C@&-’Q/Q

K.K.D. Court Ccmplex, Shahdara, Delhi-32

b ol o3rpnk 726, adalltrergs@gmailcom

(herein after called the advocate/s) to be my / our Advocate in the above - noted case authorize him:-
To act, appear and plead in the above-noted case in this court or in any other court in which the same may be tried or h

also in the appellate court including High Court subject to payment of fees separately for each courtby me /us. [ |
To sign file, verify and present pleadings, appeals cross-objections or petitions for executions review,

revision, withdrawal, compromise or other petitions or affidavits or other documents as may be deemed necessary or
proper for the prosecution of the said case in all its stages subjects to payment of fees for each stage.

To file and take back documents, to admit and/or deny the documents of opposite party.

To withdraw or compromise the said case or submit to arbitration any differences or disputes i

that may arise touching or in any manner relating to the said case. 5
To take execution proceedings on paying separate fee.

To deposit, draw and receive money, cheques, cash and grant receipts hereof and to do all other acts and things

which may be necessary to be done for the progress and in the course of the prosecution on the said case. n <

To appoint and instruct any other Legal Practitioner authorising him to exercise the power and authority \ S \{ £3))%

hereby conferred upon the Advocate whenever he may think fit to do so and to sign the power of attorney on our behalf. 3

(|
And I/We the undersigned do hereby agree to ratify and confirm all acts done by the Advocate or his %ug‘\s‘titute
in the matter as my/our own acts, as if done by me/us to all intents and purpose.

And| INVe undertake that I/We or my/our duly authorised agent would appear in court on all hearings and will in for
m the Advocate for appearance when the case is called.

And I/We undersigned do hereby agree not to hold the advocate or his substitute responsible for the result of the said case.
The adjournment costs whenever ordered by the court shall be of the Advocate which he shall receive and retain for himself.

And I/We undersigned do hereby agree that in the event of the whole or part of the fee agreed by melus to be paid to the
advocate remaining unpaid he shall be entitled to withdraw from the prosecution of the said case until the same is paid up.

The fee settle is only for the above case and above Court. I We hereby agree that once the fee is paid, | / We will not be entitled
for the refund of the same in any case whatsoever and if the case prolongs for more than 3 years the original fee shall b2 paid again by me/ us.

IN WITNESS WHERE OF I/ We do hereu;\to set my/our hand to these presents the contents of which have been understood
by me / us on this ........ Whe day of .l B 202¢" Accepted subject to the terms of the fees.

gp\&‘& S | i
= ’
Client Client

Advocate dvocate ! Identify The Signature/ Thumb Impression Of Below Mentioned Person,
* Who Has Been Signed In My Presence. The Client.

O
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IN THE COURT OF Na&omﬁ G een ﬂ?nbumﬁ ?zrmmqpaﬁ 2 em chy @Mf g2
Suit/ Appeal No. e N f%%/%% LA NG 60 37% ___ JURISDICTION OF 202

In re:- 20
- S Abd LL( &40(”’ Plaintiff(s) or Petitioner(s)
= N

Appellant(s) Complainant(s)
VERSUS

g (‘t’@ t‘7< 0%) 49\ 0L Defendant(s) / Respondent(s) / Accused

KNOW ALL to whom these Present shali Come that | / We VbS AJ W raJ dj( Lo <Ly Lubhedd, cﬁawtﬁl/

A&%Wﬂtﬁ RlO_A-207 i 2Dp0, Aparua /)MSM bt 2odp< 16 5 Arac \/&@
P

_ The above named me ZL ANg_5 do hereby appoint
AKHTAR SHAM”\I' ~ SABINA PARVEEN
Advocate Enrl. No. D/11835/2023 Advocate
enrl. No. D-157/96 b Ch. T %ffo'la?v%‘;’ Cmber
Shmoprae L LowyDerlshCI;u]rgO%r; K.K.D: Court Complex, Shahdara, Dethi-32
Karkardooma Courts, DeMhi- Mobile - 8743917995

Mobile No: 9810344713,9810034786 E-mail: fizakh0264@gmail.com

(herein after calied the advocate/s) to be my / our Advocate in the above - noted case authorize him:-
To act, appear and plead in the above-noted case in this court or in any other court in which the same may be tried or heard and

also in the appellate court including High Court subject to payment of fees separately for each court by me / us.
To sign file, verify and present pleadings, appeals cross-objections or petitions for executions review,

revision, withdrawal, compromise or other petitions or affidavits or other documents as may be deemed necessary or
proper for the prosecution of the said case in all its stages subjects to payment of fees for each stage.

To file and take back documents, to admit and/or deny the documents of opposite party.

To withdraw or compromise the said case or submit to arbitration any differences or disputes
that may arise touching or in any manner relating to the said case.
To take execution proceedings on paying separate fee.
To deposit, draw and receive money, cheques, cash and grant receipts hereof and to do all other acts and things
which may be necessary to be done for the progress and in the course of the prosecution on the said case.
To appoint and instruct any other Legal Practitioner authorising him to exercise the power and authority
hereby conferred upon the Advocate whenever he may think fit to do so and to sign the power of attorney on our behalf.,
And I/We the undersigned do hereby agree to ratify and confirm ail acts done by the Advocate or his shbs jtute
in the matter as my/our own acts, as if done by me/us to all intents and purpose.
AndlI/We undertake that /We or my/our duly authorised agent would appear in court on all hearings and will in for
m the Advocate for appearance when the case is called.
And I/We undersigned do hereby agree not to hold the advocate or his substitute responsible for the result of the said case.
The adjournment costs whenever ordered by the court shall be of the Advocate which he shall receive and retain for himself.
And l/We undersigned do hereby agree that in the event of the whole or 'part .of the fee agreed by melus to be paid to the
advocate - remaining unpaid he shall be entitled to withdraw from the prosecution of the said case until the same is paid up.
The fee settle is only for thé above case and above Court. I! We hereby agree that once the fee is paid, | / We will not be entitled
for the refund of the same in any case whatsoever and if the case prolongs for more than 3 years the original fee shall b2 paid again by me/ us.
IN WITNESS WHERE OF I/ We do hereunto set my/our hand to these presents the contents of which have been understood

by me / us on this ........ ’.&[é\: ........... day of 321,0‘ ................ 2025° Acceptéd subject to the terms of the fees.
' Client Client
Adv at Advocate | Identify The Signature/ Thumb Impression Of Bel entioned Person,

Who Has Been Signed In My Presence. The Client.
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Wﬁ G ma|| Shamim Akhtar <advakhtar786@gmail.com>

(no subject)
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shamim Akhtar <advakhtar786@gmail.com> Thu, Jan 23, 2025 at 11:15 AM

To: "rkhuranalegal@gmail.com" <rkhuranalegal@gmail.com>

[5 ABDUL QADIR.pdf

Dear Sir, Reply/WS in case titled Abdul Qadir Vs. State of Uttar Pradesh & Ors. OA No. 1329/2024 is attached

hitps://imail.google.com/mail/u/0/?1k=6{ deGSebsd&vlew=pt&search=aﬂ&permthid=thread-a:r6084296756264777869&slmpl=msq-a'r62445375970
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